
2317 Written   Answers        [ 4 AUG.   1967 ] to Questions 2318 

RELAXATION OF DRY LAW m THE CAPITAL 

607. CHAUDHARY A. MOHAM 
MAD: Will the Minister of HOME 
AFFAIRS  be   pleased  to  state; 

(a) whether it is a fact that the 
Delhi Administration is in favour of 
relaxing; dry law in the Capital; and 

(b) if so, what are the reasons for 
"the relaxation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) There is 
no prohibition in Delhi. *Phere Is only a ban 
on drinking in public and there is no proposal 
to relax this restriction. 

(b) Does not arise. 

INTERNATIONAL   ACADEMY   OF    INDIAN 
CULTURE AND THE INSTITUTE FOR THE 
ADVANCEMENT    OF    SCIENCE    AND 

CULTURH 

608. SHRI YELLA REDDY; Will the 
Minister of EDUCATION be pleased 
to state: 

(a) whether International Academy of 
Indian Culture and the Institute for the 
Advancement of Science and Culture at Hauz 
Khas, New Delhi, are registered under the 
Societies Registration  Act; 

(b) if so, the names of the Directors, 
Presidents and Secretaries of these 
institutions; 

(c) whether Arya Bharati Mudra-nalaya 
is owned by the said International Academy 
for doing job work, and 

(d) whether the Employees State 
Insurance Act was made applicable to 
the employees of International Acade 
my of Indian Culture and Arya Bharati 
Mudranalaya when they were func 
tioning at Nagpur before  1958? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION  (PROF. 
SHER  SINGH):    (a)   Yes,   Sir. S34RS—4. 

(b) (i) International Academy of 
Indian   Culture— 

Hon. Director:  Dr. Lokesh Chandra, 
Secretary:  Dr.  (Mrs.)  Sharda Rani. 
(ii) Jnstitute for Advancement of Science 

and Culture— 
Hon. President:   Dr.   (Mrs.)   Sharda Rani. 
Secretary:  Dr. Lokesh Chandra. 

• 
(c) It is understood that the Arya 

Bharati Mudranalaya is owned by the 
International Academy; it does not 
undertake job work except on very 
rare occasions, for special type of work. 

(d) It is understood that only the 
employees of Arya Bharati Mudrana 
laya were brought under the Emplo 
yees State Insurance Act on a volun 
tary basis till 1956 when the Press was 
closed down in Nagpur. 

 
†ARCHAEOLOGICAL EXCAVATIONS IN 

VIDISHA 
609. SHRI NIRANJAN VARMA: Will the 

Minister of EDUCATION be pleased to state: 


